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SHRI T. R. SHAMANNA: Iseek leave 
of the }'Iouse to withdraw my amend-
~  

The Amendment was, by leave, with-
drawn. · 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Ci.ause 2 stand part of the 
Bill'' 

The M oticm was adopted. 

Clause 2 was added to the Bill. 

Clause l, the Enacting 
and the Title were 
·to the BiH. 

Formula 

arlded 

SHRI P. VENKATASUBBAIAH: I 
beg' ta move: 

"That the Bill be passed." 

PROF. N. G. RANGA (Guntur): Sir, 
I wish to thank the Government for 
having brought forward this Bill. I 

wish to do it on behalf of the freedom 
fighters of our country. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the Bill be passed.'' 

The motion was adopted. 

15.U hrs. 

CHAPARMUKH-SILGHAT RAILWAY 
LINES AND THE KATAKrrAL-LALA-
BAZAR RAILWAY LINE (NATION-

ALISATION) BILL. 

THE MINISTER OF RAILWAYS 
(Sl{RI P. C. SETHI): Mr. Deputy-Spea-
ker, Sir, I beg to move:* 

"That the Bill to provide for ~h  

acquisition of. the undertakini's of 
the Chaparmukh-Silghat Railway 

'Company Limited in relation to the 
· Chaparmukh-Silghat Railway Linc 

(Nationalisation) Bill 

iand the undertakini"S of the Kata-
kha1-Lalabazar Railway Company 
Limited in relation to the Katakhal-
Lalabazar Railway Line with a view 
to securing the efficient operation 
of. the said Railway lines so as to 
subserve the needs of the north-
eastern areas of India and to protect 
the links of communication between 
the said areas and the rest of the 
country and for matters, connected 
therewith or incidental thereto, be 
taken into consideration." 

The House may recall that while 
presenting the Railway Budget for 
1981-82, a commitment had been made 
that a Bill for nationalisation of assets 
of the Chapannukh-Silghat and Kata-
khal-Lalabazar Railways will be 
brought before the House in due course 
Accordingly, a Bill was introduced in 
the House on 7-9-1981. That Bill is 

before the House now. 

As the House may be aware, these 
two metre gauge lines in Assam are 
connected to the main metre-gauge 
network of the North-east Frontier 
Railway. It is proposed to acquire 
these lines so as to ensure efficient 
services on these lines which are vital 
communication links in the North-East-
ern areas of the country. 

These two lines are at present ae-
ing worked by the North-east Fron-
tier Railway and, therefore, there 
would be no case of staff i ~ ren-
dered surplus or unemployed conse-
quent upon these lines getting nation-
alised. 

The assets of these two privately 
owned railways are, at present, in · fl 
dilapidated condition requiring inten-
sive reaabilitation so as to ensure safe 
operation of train services. Although, 
according to the existing agreement, 
. the owning companies ate to provide 
the resources for undertaking the re-
habilitation of these lineg,1 the private 
companies, for want of financial re-
sources, have been unable to meet 

•Moved with the Recommendation of the President. • 
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h i~ share of the cost of reha'Q ita-
tjon. ,In the circumstances, the ·only 
(f<>Urse left open is to nationalise these 

\in es. 

For acquiriil.g the· assets of th.ese 
lines', it is ·propaSed to pay an amount 
bf Rs. ~  lakhs ·!or both the lines. 
After' adjusting the loans due to the 
6 'overr1ment. the net amount payaole 
works out to Rs. 10.36 lakhs. 'fhe 
payments to be made to the owning 
companies have been assessed with re-
ference to the conditions of the assets. 
Deduction of Government's dues . ·by 
way of secured and unsecured loaI\S 
as also for the redemption of d ~

tures would be made, as provided in 
the Bill. 

Consequent upon nationalisation, the 
mm1mum assured payment of the 
order of Rs. 4 lakhs being made to 
the owning companies every year 
would no longer be .necessary. 

Sir, I would commend the Bill for 
the consideration of the House. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill to provide for the 
acquisition of the undertakings of 
the Chaparmukh-Silghat Railway 
Company Limited in. relation to the 
Cllamparmukh-Silghat Railway Lin2 
and the undertakings of the Kata-
k al-Lalabazar Railway Coml>any 
Limited in relation to the Katakhal-
l.Hllall>azar Railway Line with a view 
to securing the efficient operation of 
the said Railway lines so as to sub-
serve the needs ot the north-eastern 
areas of India and to protect the 
Jinks of communication between ~h  

said areas and the rest of the coun-
try and for matters connected there-
with or incidental thereto, be taken 
into eonsid'eration." 

Time allotted to this Bill is one 
hour. This is a mo:st n on-confrove:tsial 
Bil apd l would request hon. MemoerS' 
not to take more than five minutes 
each, • 

SHRI AJIT ~ SAHA (Vishnu-
PUr): Mr. Deputy-Speaker, Sir, I llUP.-
port the nationalisation of the h ~ 

mukh-Silghat and Katakhal-Lalabazar 
Railway-lines. These Railway . lines 
h ~ d have been nationalised mt1ch 
earlier because due to the lack of com-
munications and other things ·tihe 
people of the North Eastern region 
have developed a feeling that ther are 
not being properly treated by the Cen-
tral Government. 

Sir, every year the Railway Ministry 
has been giving compensation iri lakb.s 
of rupees even though its management 
w"'s taken-over long ago. . There is a 
provision in this Bill to give compen-
sation to these privately owned Rail-
ways. I don't find any justification for 
it. w ·hy should the Railway i i~r  

pay Rs. 10 lakhs for the Chaparmukh-
Silghat and Rs. 9 lakhs for Katakhal-
LalaJ;?azar railway line as compensa-
tion, because these companies have 
already· made huge profits? 

' Sir, in the Statement of Objects ~ 
Reasons and in his Statement also the 
Min.ister has said: 

"With a view to securing efficient 
operation of the Railway line so as 
to subserve the needs of the North-
Eastern areas of ~ii  and to pro-
tect the links of communications 
between the areas and the rest of 
the country." ... 
I should say after all fhe Minister 
has realised the situation. 

Sir, though you have said it is :hOt' 
a controversial BiJ, I would say some-
thing which is controversial. 

... 
MR. DEPUTY-SPEAKER: Yes. you 
are entitled to it. You can. I thought: 
you are for nationalisation. 

I 

SHRI ~ KUMAR SAHA: ~  
there are so many railways in .ill.e 
country whose manageme. t bas ~ 
taken ov'er by the Government, yet die 
Government has nut nationalised'. . ill 
t se r ways. In· this connection I 
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would say that though the Manage-
• ment of Amodpur-Kat\va Railways, and 
Bankura-Damodar River Railways .was 
taken over in 1956, in the Demands 
for Grants for the· year 1981 there is 
a mention that the owners of these 
Railway companies are paid a sum of 
Rs. 60,000 and Rs. 1,19,000, respective-
ly. Sir, you have taken over and still 
you are giving compensation to these 
,R.ail\vays ! So, I would request you to 
nationalise these two· Railways imme-
diately. 

SHRI SATISH AGARWAL: With-
out paying any compensation. 

SHRI AJIT KUMAR SAHA: With 
these . words I support this Bill. 

SHRI SANTOSH MOHAN DEV (Sil-
char): Mr. Deputy-Speaker, Sir, at the 
very outset I must congratulate the 
Hon. Railway Minister b ecause in the 
last Budget speech in his introductory 
remarks he gave a commitment about 
the nationalisation and now he has 
come forward with the Bill. Not only 
that, Sir, in the last Bill he has also 
giVen five new lines for the North-
E;lst region, which are also r r~ i  

well. 

I . still remember during the school 
days we used to hear about these two 
lines that the ·passengers travelling 
on these lines sometimes had to go 
on foot instead of going in the ti:ain. 
If so"mebody asked why they did ·so, 
they used to say that they were m 

a hurry because they had to reach 
early. That was the stage and pace 
of those trains running in those areas. 
The Minister in his introductory speech 
has also said that to run it more effi-
ciently they are taking over. He has 
also said in his speech that these will 
connect it with the existing meter-
gauge lines now being run by the NFR 
Railway. These metre-gauge lines in 
the North-Eastern region, where broad-
gauge work is also being taken up, it 
is expected will extend up to Gaubati 
bY 1984, and the Minister is also con-
sidering to extend it U1' to Diburgarh. 

( N atiorudisation) BiU 

There is also a r ~  for streng-
thening the hi!l section line which will 
cater to the needs of the North-Eastern 
remote areas of Silcher, including the 
Katakal area. I would like to tell the 
Hon. Minister that it is very good that 
his Ministry is ~i  so much step:s. 
We have to consider the remoteness 
and the backwardness of the north-
eastern region? But unlortu"nately the 
network of railway line there is s<> 

bad," that in spite of the fact that Gov-
ernment is bringing in five new lines. 
and taking over new !foes, a thorough 
renovation of the lines in that area is 
very much needed. The Railway ·Min-
i?ter must specially consider the possi-
bility of doing this, because Silchac 
R.S. is the main station; it goes via. 
Katakhal to Badarpur and Lumding, 
and serves Mizoram, Tripura, Cachar 
and Manipur. There are two trains 
running from Silchar, viz.. Barak 
Valley Express ·and Cachar Express. 
There is a demand from the people o.t 
that area, including those from Mizo-
ram, Tripura and ·Manipur 'to convert 
this bi-weekly Cachar Express into a 
daily Express. The Minister has kindly 

r ~ to consider this. I would re-
quest him to fulfil his commitment at 
the earliest. · 

Another request: as a result of mi-
tionalizing the lines, more passengers 
will come, and the service will be run 
more efficiently, l w<>uld request the 
Minister to run this Cachar Express 
or Barak Valley Express upto · Bongai-
gaon, which is the broad-gauge point' 
for our passengers coming to get con-
nection. I am sure the Minister will 
consider this. 

While on the point of hill section 
lines, I would say that there are about. 
33 tunnels according to the specifica-
tions of Railways, most of them have 
outlived their lives. And the Railways 
are now strengthening this line. I am 
told tbat there is a lobby in the N.F. 

Railway which says that this line can-
not be strengthened, because at pre-
sent only ten trains can ·be run on 
thf.s hill section daily. But unless the· 
strength of this line is increased, and 
tl}e number of trains. is increased, ~ 
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in the r ~ r  region will have 
to suffer, for want of food.grains and 
essential commodities. 

Recently, I raised this point in the 
meeting of the Consultative Commit-
tee. Thanks to the intervention of 
the Prime Minister, special rakes of 
foodgrains were moved to that area. 
But if we ask Govemmet to run spe-
cial rakes frequently to that area, it 
will not be possible. The carrying 
capacity there should be increased. 
While they are bringing in five new 
lines, and also strengthening the old 
lines, what steps are they taking to 
cater to the increased demand on 
fhese lines? 

Lllstiy, there is a commitment. ·On 
this Katakhal i ~ the Silchar 
station which is als0 located in the 
main line-not on the nationalized 
line . . In the last meeting of the Con-

i ~ Committee, we were assur-
ed that renovation work on this 
would be taken up. This factor 
s"!1ould be looked into by the Minis-
ter, and the people in remote areas 

like Tripura, Silchar and Manipur 
should be helped. 

You are nationalizing and improv-
ing the linea. and thus ef vi'li? more 
scope for the people to travel. But 
atter the passengers reach Gauhati 
they are in a very sad state, not be-
!ause the Railway authorities are not 
willing to hel.D, but because communi-
cation and connection facilities are not 
there for the passengers coming; from 
Cachar to Gaubat. There Js not a 
single connecting train from Cachar 
to Bongaigaon. Passengers have to 
wait for ten hours at Gauhati for 
catching h~ connecting train. This 
is a very serious matter. I request 
the Mini'Ster to look into this particu-
lar problem. · 

In the end, I c0ngratulate the Minis_ 
ter for having brought this Bill. He 
is one of h~ Ministers who keep 
their commitments. I hope he will 

(Nationalisatidn) Bi.U 

definitely keep his commitment in re-
gard ,to these matters als·>. A$ the 
Minister of Petroleum, he nationaliz-
ed the Assam Oil Company, and one 
other oil company in Assam. He had 
kept his commitment in that regard. 
I am sure that about the8e matters 
also, he will keep his commitment. 
I am thankful to 'him for havini 
brought in this Bill. This is the C'ase 
of our Government also. So, I must 
congratulate him for this and at the 
same time I wilt request him to ·see 
that the difficulties that I have point-
ed out above are looked into and re-
moved. With these words, I support 
the Bill. 
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SHRI P. C. SETHI: I am grateful 
to t he hon. Members who have parti-
cipated in the debate. By and 
l arge, as far as the Bill is concerned, 
all sections of tlle house have sup-
ported the Bill. 

S/Shri Ajit Kumar Saha and Ram-
avtar Shastri have raised a question-
why so much compensation is being 
paid. As a matter of fact if we would 
have taken this line -after the expiry 
of the agreement, we would have had 
to pay much more compensation. As 
far as the com.pensatic:>n is concerned 
it is adoptea on a 'Sound principle. 
While deciding the compensation pay-
able, the principle adopted was to 
treat the lines as "going" rather than 
"'sick" -concerns with the "book 
value'' as distinct from the "realis-

able value" forming the basis. That 
is why you would find that although 
the property is worth much more as 
far as investment in the property is 

(Nationalisation) Bili 

concerned, the compensation which is 
being paid comes so low. Out of Rs. 
19.5 lakhs, Rs. 9.14 lakhs are to be 
recovered by the Railways. While 
one line is going to get Rs. 25 lakhs, 
the other is going to get Rs. 7 .86 lakh.s 
which is not much. 

Apart from h~ Bill, m'any other 
points have been raised. For exam-
ple, Shri Sontosh Mohan Dev said 
that we will have to invest in the 
assets. We are taking over these lines 
only because the private companies 
were not in a position to invest and, 
therefore, certainly we would make a 
complete provision for · the :renewal 
of these lines as well as for the b-Ogies 
and assets so that they are put on 
proper level with the other. 

As far as daily running of Cachar 
Expre'ss is concerned the demand has 
come to me from the Government @!If 

Assam and from the hon. Members. 
We are examining whether we can 
make it daily. For the time being 
I can say to the hon. Member, if we 
cannot make it daily immediately, 
we would try to increase the fre-
quency of the train and from October 
time table, when the time table will 
be changed, we would certainly con-
sider this. 

So far as the question of track 
renewal, survey of bridges conversion 
of Samastipur Durbhanga section to 
broad guage, etc. are concerned I 
must say that we have not been able 
to take up any new lines on account 
of the constraint of resources. We 
have at the moment a large number 
of conversion projects on forty on-go-
ing new lines. On the 40 on-going lines, 

we have been given funds by the 
Planning Commission. Recently, they 
have agreed to give us additional 
amount of Rs. 190 crores which would 
include the amount for track renewal. 
Track renewal is expected to be expe-
dited thjs year. The fund is ::ilready 
more in 1981-82 also at least 45 per 
cent more track renewal was done as 
compared to the previous year. There-
fore, there should be no dfficulty as 
far as the track renewal expedition 11 
concerned. 
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[Shri P. C. Sethi] 

Sir, I have noted what Mr. Jatia 
has said that the work on the N"mach-
Kota bro<i(i guage line is slow. We 
have provided funds out of the said 

Rs. 190 crores also. We are provid-
ing additional funds and I can assure 

the hon. Member that we will try our 
best to meet the situation by the time 
the factC1ries come into existence so 
that it can cater to the need. As far 
as the coach renewa1 is concerned, 
We are trying to renew the coaches 
every year and this year also, we are 
trying to acquire a number of 
coaches. The over-aged coaches 
which most of the hon. Members 
have mentioned and whose condition 
is dilapitated, we are condemning 
them. As on 31-3-81 we had 7.14 
per cent over-age coaches, -0n the 

broad gauge 7.6 per cent, on the meter 
guage and 45.4 per cent coaches on 
the narrow guage. A number of coach-
es are being condemned wherever 
they have become over-aged. 

A question was also raised with 
regard to the bridges. I have said 
during the Question Hour that as far 
as Uie bridges are concerned, al-
though some of the bridges are 
75 years old or 80 years old, it d-0es 
not mean that they h ave lived their 
full .;pan. I have told out of 1,12,000 
bridges which exist in the country, only 
202 bridges are such that we have to 
Put a speed restriction because the 
condit. on  is  bad. Every year, we ~ir  

taking up the renewal of the bridges . 
. An article has appeared in a section 
Of the Press that the Jamuna bridge 
is very old and not in good conditi0n. 
Although the Jamuna bridge is an old 
bridge, it has been regirded in 1931 
and then it wci.s again repaired. There-
fore, the condition is not bad. We 
are completely keeping a watch. 

I  f ully agree with the hon. Members 
that the condition of over-crowding is 
there. The late r unn ing of trai:J.s in 
.some areas was also mentioned, parti-
cularly in the Eastern sector, Bihar, 
Bengal and U .P. side and Orissa also. 
We are p'iying the utmost attention in 
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this matter and we are also taking 
action against the staff who are found ~ 

guilty. 'l\herefore, tllere is nothing for 
which the Bill to be opposed. In-
terruptions) 

"'lT ~r r  l1'1tt{l : ~ \lft, 
~ ~ ~~ i  ~  ~ ~ ~  

it' ~r ?.:fl fcf;' 'qTq' ~  ~ ~ 1 2 

~ "{; o ~ ~~ ~ ~ ~ it' m 
~~~  

SH;RI P. C. SETHI: This is a Bil! 
concerning the North Eastern region. 
I may point out that there are other 
five lines-Ahmedpur-Kat\'l.1a, Damo-
dar-Bankura River Railway, Central 
Provinces Railway, Futwah-Islampur 
Light Raihvay and Dehri-Rohtas i ~ 

way. As promised, previously in the 
Budget speech and stated in the Con-
sultative Committee meeting, since 
the present agreement terms are ex-
piring in the years 1987 and 1988, it 
will be difficult to t ake these lines 
over before 1987 or lD88. Just as we 
are taking over thes companies, ~ 

would be considering the feasibility of 
taking over all the private companies 
in this area and, if thzre are any other 
private comoanies in other areas, we 
shall certainly consider. 

MR. CHAIRMAN: I shall now put 
the motion for consideration of the 
Bill to the vote of  th e House. 

The question is: 

"That the Bill to provide for the 
acquisition of the undertakings of· 
the Chaparmukh-Silghat Railway 
Company Limited in relation to the 
Chaparmukh-Silghat Railway Line 
and the undertakings of the Kata-
khal-Lala-bazar B,a.ilway Company 
Limited in relation to Katakhal-
Lala-bazar Railway Line with a 
view to securing the efficient opera-
tion of the said Railway lines so 
as to ~ r  the needs of the 
north-eastern areas of India and 
to protect the links of communica-
tion between the .said areas and the 
rest of the coutry and 
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for matters connected therewith or 
incidental thereto, be taken into 
consideration." 

The motion was adopted. 

MR. CHAIRMAN: Now, the House 
will take 'UP Clause-by-Clause consi-
deration of the Bill. 

There are no amendments to Clauses 
2 to 4. 

The question is: 

"That Clauses ~ to 4 stand part 
of the Bill." 

The motion was adopted. 

C lauses 2 to 4 were added to the Hill 

MR. CHAIRMAN: There are Amend-
ment No. 8 and 9 in the name -0f Prof. 
Ajit Kumar Mehta. He is not here. 
'The Amendments are not moved. 

The question is: 

"That Clause 5 stand part ,of the 
"Bill.' ' 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6-(Payrnent of amount) 

SHRI RAMAVATAR SHASTRI: Sir, 
1 beg to move: 

Page 4, line 18,-

for ''ten lakhs" substitute ''five 
lakhs" (::!) 

Page 4, line 20,r-

for "nine Iakhs'' substitute "four 
lakhs and fifty thousand" ( 4) 

MR. CHAIRMAN: I put Amendment 
'Nos. 3 and 4 moved by Shri Ramav-
tar Shastri to Clause 6 to the vote of 
'the House. 

Amendments Nos. 3 and 4 were put 
and negatived. 
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MR. CHAIRMAN: The question is: 

"That Clause 6 stand part of the 
Bill." 

The motion was adopterl. 

ciause 6 was ad.d.ed to the Bill. 

Clause 7-(lnterest) 

SHRI RAMA VT AR SHASTRI: Sir, I 
beg to move: 

Page 4, li ne 40,-

for "four" substitute "two" (5) 

MR. CHAIRMAN: I put Amendment 
No. 5 moved by Shri Ramavtar Shas-
tri to vote. 

Amendment No 5 was pu t and nega-
tived. 

MR. CHAIRMAN: The question is: 

"That Clause 7 stand part of the 
Bill.'' 

The motion was adopted. 

Clause 7 w as added to the BiLl. 

Clauses 8 to 10 were added to th e BHl. 

Clause I 1-(Penaities) 

SHRI RAMAVTAR SHASTRI: Sir, 
I beg to move: 

Page 6, line 18,-

for "or" substitute '·und" (6) 

Page 6, line 19,-

omit "or with both'' (7) 

PROF. AJIT KUMAR MEHTA: Sir. 
I b€g to move: 

Page 6, line 18,-

after "rupees" insert-

"or an amount equal to the 
loss suffered by the Central 
Government as a reswt of these 
acts of omission and comrniss lons. 
whichever is maximum" (12) 
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MR. CHAIRMAN: Now, I put Am-
endment Nos. 6, 7 and 12 to vote. 

Ame11dments Nos. 6, 7 and 12 were 

put and negaUtved. 
,., 

MR. CHAIRMAN: The question is: 

"That Clause 11 stand part of the 
Bill." 

The motion was adopted. 

Clause 11 was added to the Bin. 

Clause 12 was added to the Bill. 

Clause 13-(Protecti.on of action taken 

in good faith.) 

PROF. AJIT KUMAR MEHTA: Sir, 
I beg to move: 

Page 7, line 3,-

add at the end-

"provided the damage is com-
pensated.'' (13) 

MR. CHAIRMAN: I now p ut Amend-
ment No. 13 to the vote of the House. 

Amendment No. 13 was put and nega-
tived. 

MR. CHAIRMAN: The question is 

"That Clamte 13 stand part of the Bill.'• 

The motion was adopted. 

Clause 13 was added to the BilZ. 

Clauses 14 to 16 were added to the Bill. 

Clause I (Short title) 

SHRI P. C. SETHI: Sir, I beg to 
move: 

Page 2, line 8,-

for "1981 '' substitute "1982" (2) 

MR. CHAIRMAN: I shall now put 
the amendment moved by Shri P.C. 

Sethi, No. 2, to the vote of the House. 

The question is: 

Page 2, line 8-

for "1981" substitute "1982'', (2) 

The motion was adopted. 

MR. CHAIRMAN: I will now put the 
clause to vo.te. 

The q ttestion is : 

"That ~  1 as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 1 as amended, was added t o 

the BiU. 

EN ACTING FORMULA 

Amendment made 

Page 2, line 3-

For ''Thirty-second'' substitute 
"Thirty-third." (1) 

(Shri P. C. Sethi) 

M,R CHAIRMAN: I will now put 
the Enacting  F ormula to vote. 

The question is: 

"That the Enacting Formula, aSi 

amended, stand part of the Bill." 

The motion was adopted. 

The En11cting Formula, as amended. 
was added to the BiU. 

MR. CHAIRMAN: The question is: 

"That the Preamble stand part of 

the Bill." 

The motio.n was adopted. 

The PreambLe was added to the Bill'. 

MR'. CHAIRMAN: The question is: 

"That the Title stand part o:f the 
Bill. 

The motion was adopted. 

The Title was added to the BiU. 
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SHRI P. C. SETHI: Sir, I bei to 

move: 

"That the Bill, ·as amended be 
passed''. • 

The mot-ion was adopted. 

l\Ut. CHAIRMAN: The question is: 

"That the Bill, as amended, be 

passed''. 

The motion v·as adopted. 

the Enacting Formula to vote. 

16.15 hrs. 

METRO RAILWAYS 
TION OF WORKS) 

BILL. 

(CONSTRUC-
AMENDMENT 

THE MINISTER OF RAILWAYS 
(SBRI P. C. SETHI) : I beg to wove:* 

"That the Bill to amend the Metro 
Railways (Construction of Works) 
A ct 1975 be taken into considera-
tion". 

While introducing the Bill for am-
endment of the Metro Railways (Cons-
truction of Works) Act, 1978, I sub-
mitted before this House that from 
the experience gathered from the 
working of the Metro Railways (Cons-
trutcion of Works) Act, 1978, since 1st 
Feb ruary, 1979, some inconveniences 
were being experienced and ct1tain 
omissions were also noticed. I may 
also state here in this connectio!'l, that 
originally the legislation was necessary 
to enable tunnelling work to be under-
taken underground without acqllLring 
the surface rights; to streamline and 
speed up the procedure for acquisition 
of land and properties to enable acq·ui-
sition of right of users of the sub-soil 
along with the alignment of the Metro 
Railway both under private property 
as well as in public streets; to put rea-
sonable restrictions on the ri,ght of 
users of the surface owners along and 
in ihe vicinity of the Metro alignment; 
to enable the taking up of consh'Ltction 
work as necessary along the Rlign-

men.t to enable diversion, opening 
closmg or realigning of road sewers 
pipelines, telecommunication i ~ 
tions to enable the determination and 

payment of an amount to expropria-
ted owners as well as tenants, with 
varying degree of occupancy rights; to 
enable the detemination and payment 
for losses and damages which may 
arise; and to enable compulsory eva-
cuation of people for a limited period 
for their safety, if required. 

As stated earlier, the Act is working 
since 1st February, 1979 and proposals 
for acquisition of lands, buildings etc. 
are being processed under this Act 
and the "competent authority'' and 
the "arbitrator" appointed under the 
provision of this Ad are discharging 
their functions in respect of such ac-
quisition and other matters :J.Ccor_..ling-
ly. It was not possible to anticip ate 
at the time of the enactment of the 
Act, the various circumstances anO. 
situations that might arise during its 
implementation. Now that the Ac 
had been in operation for a consider-
able period, the defects experienced 
and the omissions noted require to be 
remedied and supplied at the earliest, 
for the smooth working of the provi-
sions o.f the Act. It is with this pur-
pose that amendment of some of the 
provisions of the Act by way of dele-
tions, additions and alterations is con-
sidered necessary. 

The proposed amendments relate 
mostly to the functions of the 'Com-
petent Authority' and the 'Arbitrator' 
::ippcinted under the Act and the pro-
cedure governing the matters before 
them. It also covers to some extent 
the acts of the Metro Railway adminis-
tration vis-a-vis the affected public 
bodies and private persons as indica-
ted in the Bill laid before this House. 

The amendments proposed 3t this 
moment do not, in any way, alter the 
character of the principal law but only 

seek to supply certain commissions and 
remove certain difficulties in the way 
of effective implementation of the Act. 
Though formal in nature, some of these 
proposed amendments are considered 
essei:itial from the technical legal point 
of view. The public interest and the 

xmoved with recommendation of the President. 


